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THE HIGH COURT OF JUDICATURE AT BOMBAY
ORIGINAL SIDE

CORRIGENDUM

No. G/Amend/1676/2024.—Read word “ Notification ” instead off word “ DRAFT
NOTIFICATION ” in the High Court Notification No. G/Amend/1395/2024 dated 14th October
2024, published in the Maharashtra Government Gazette, Part IV-C, dated 16th October 2024.

High Court of Judicature at Bombay,

R. N. JOSHI,
Date 13th December 2024.

Registrar General.
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